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0.^. No.4^7 of 1993

New Delhi, dated this the 3rd June.
MD c; p adige, vice chairman (A)HON'BLE MR. S.R. ADI ' (j)

HON'BLE MR. T.N. BHA1, ntn

Mr<; Neelam Bala Kapoor,C/o'sH ludarshan Lai Kapoor.
R/O or' NO. F-20. Road No.5.
Andrews Ganj, aPP
New Delhi-1100^9.

applicant

(None appeared)
Versus

union of India through

1. The secretary,
Dept. of Economic Affairs,
Ministry of , unnoi
North Block, New Oelhi-110001.

2. secretary. Training,
Dept. of P G & Pensions,
Ministry of Personnel, P.e. a' •-«'
North Block, RESPONDENTS
New Delhi-110001.

(By Advocate: Shrl P.M. Ramchandanl)
"PDER (Oral)

pv HOM BLF HP A-P- FPlfiF. VTPF CHAlRMAiLJAl

Applicant prays for benefit of O.M. dated
13.A.88 (Ann. A-2) and seeks stepping of pay to
the level of Shrl N.K. Gupta with effect from the
date when he joined as S.O. or w.e.f. an earlier
date.

2. None appeared for applicant even on the

j,. second call when the case was called out.

3^ This case was listed at SI. No.2 in the

list for regular hearing in to-day s cause list.



Shri
Ra.chandani appeared for respondenta

and has been heard.

Shri Ra.chandani has invited our attention
to respondents' Office order dated 19.3.98taKen on record, fixing the appiioant a

pay eoual &that draen by Shri N.K. Supta «.e. .
,.2.91. ehioh waa the date Shri N.K. Gupta
regularieaed aa Section officer.

claff

g We are informed that prior to that/^Shri
• c n only on ad hoc

N.K.Gupta was working
, r the Minlatry ofbasis ^ short term i"

Labour ehlle applicant heraelf -aa in the Dept.
of Eoonomio Affalra and under; the ciroumatancea
applicant -ould have no enforceable right to olaia
parity in pay and allo-ancea in reapeot of Shri
N.K.Gupta. for the period prior to hia
regularisation as S.O.

7. As the grievance of the applicant has been
substantially met. the O.A. stands disposed of in
terms of Para 5 and 6 above. No costs.

-(T-N. Bhat)
Member (J)

/GK/

.R. Adige)-
Vice Chairman (A)


